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IN THE COURT OF THE Alshionot Green 7ishuncd <065 2

ﬂc c W
-~ ‘]YTL("“‘q No. 3 j C,, of 205 (r
Plaintifi/s, Petitioner/s, VS. Daferidants, Resoond a8
Appellant/s, Complainant/s, /Caveator Accused, Opponents
Decree-Holder/s , ' '
Judgement - Debtor/s
..,<Uh;l thqu—\ Lt .9( Ueoinl

We_ded  Aawija . Bv. , Tr Commi Sior®t T (‘d"""t'
the AM'{)W

: ——
Nes. 2 in the above matter here by appoint and retain
sism____O. NAGARAJ BA 1 ‘

— ADVOCATS
MGTRISHUL '
to appear act a\i@ﬁ@m-fﬂPm&umMM%Péﬁd to conduct / prosecute and defend the

same in all interlocutory or miscellaneous proceedings connected with the same or with any decree
or orders passed therein appeals and or other proceedings arising there from and also in
proceedings for review of judgement and for leave to appeal to Supreme Court and to obtain return
of any documents filed therein, orreceive any money which may be payable to me/us.

2. I/We hereby authorise him/them on my/our behalf to enter into a compromise in the
above matter, to execute any decree / order therein to appeal from any decree/order therein and to

appeal to act to plead in such appeal in any preferred by any other party from any decree / other
therein.

I/'We further that if 1/We fail to pay the fees a
stages he/they is/ are atliberty to retire from the case
retain all my-our monies till such dues are paid. '

greea upon or to give due instructions at all
and recover all amounts due to him/them and

Executed by me/us this 2 I% day of _J Sy Jdols at E’WM_:

Compnilssionar,
Tumkur City Co‘lr‘pbra:ion
| S\

W ! I \

Executant/s are personally known to me and the / has / they have signed before me/us

Satisfied as to tﬁe indentity of executant /s Signature/s /4 ' I\[l;_"fr"——-
(Where the executant/s are illiterate, blind or unacquainted with tha inguage of vakalath)
Certified, that the contents were ex
language known to him/them who a

plained to the executant/s in my presence in
ppear/s perfectly to understand the same and has / have signed

inthe presence,
Accepted Address for service
Name . Q4. o€ Roll No. W“‘\‘i r
Name ,............cooooos TV S — ROlINO. v 0. NAG B.A.1L
' : ADVooATE
Advocate for Pel, o . 5~ | M.C.TRISNUL
Blaga '7;~1 M.G.Road, Near Gumahi M,‘UMMFL

Date: D). o). Jugy

Forms can be had at ; Shiva Enterprisos, Tumkur, Ph: 2278750
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL SOUTH
BENCH AT CHENNAI

APPLICATION NO. 286 / 2024

), 286/ 2023
Petitioners : Sunil Kumar and others

VIS ‘
Respondents . State of Karnataka and others

THE RESPONDENT No.5 BEGS TO FILE THE OBJECTIONS TO
THE APPLICATION FILED BY THE PETITIONERS UNDER
SECTION 18(1) of NATIONAL GREEN TRIBUNAL ACT, 2010 AS
FOLLOWS:

1. This respondent §ubmits that on the application made by the
resbondent no.7, trade license was given as per rule 61(1) fo the
Karnataka Municipal Corporation Rules. Thereafter this
respondent had received complainant from petitioner no.1 stating
that the manufacturing unit run by the 6" respondent is causing
severe nuisance. As such this respondent had issued notice to
6" respondent and had ‘directed her to shift the said
manufacturing unit. Since the manufacturing activities has been
causing severe nﬁiséhce and no pérmission was obtained from
pollution control board to do the manufacturing activity and

failure to do so this respondent has stated that action will be

initiated in accordance with Karnataka Municipal Corporation

Act.

n
2. It is submitted that since 6" respondent did not comply with the

said notice, the respoendent along with her officers have gone to

(} Scanned with OKEN Scanner
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the manufacturing unit and acting o section 377 of
Kamnataka Municipal Corporation Act e license has been
withdrawn and the said factory has beep sealed in accordance

with law on 17.01.2025. Thus the said unit hag been sealed and

closed.

3. This respondent refutes all the allegation made by the

petitioners.

Wherefore, it is humbly prayed that this Hon'ble court may kindly be

pleased to dismiss the application With exemplary costs, in the interest

of justice.
A
b v )
Chennai sy /é . %V
Date: 94.01. 2,95~ - Advocate for Respondent No.5
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL SOUTH
BENCH AT CHENNAI

APPLICATION NO. 286 / 2024

A A

o —
Petitioners : Sunil Kumar and others
VIS
Respondents ! State of Karnataka and others

LIST WITH DOCUMENTS

1. Show cause noticed dated 29.01.2024
# e e et

2 Final notice dated 06.05.2024

3. Closure order 07.01.2025
4. Panchanama dated 17.01.2025

5. Report of the health officer, Tumkur City Corporation

6. Photos
y
Chennai /1 ;!
Date: 9g-0/[-20a5 ’ Advocate for Respondent No.5
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TUMKUR CITY CORPORATION TUMKUR.
01.2024

No:TCC/ASHA/CR-70/2023-24 Date:22

Notice

n caused by the chips
s Shed

Subject: Regarding the air pollutio

manufacturing unit at 4th Cross, Good

Colony under Tumkur City Corporation.
Reference: 1. Environment Officer, Karnataka State
Pollution Control Board, TumKkur letter
no.KSPCB/R.O(Tumkur)/2023-24/866

Date:06.11.2023
2. Appeal date of Shri Sunilkumar: 29-12-2023

3. Report of this Office Health Inspector viz

Regarding the above matter. Mr. Sunil Kumar filed a complaint
with the office of Environmental Officer, Karnataka State Pollution

Control Board, Tumkur that smoke Emanating from the chips

manufacturing factory 4 Cross Goods Shed Colony under the smoke.
under the jurisdiction of Tumkur City Cérporation of reference (1) and
(2) is causing nuisance to the surrounding public, Complaint Ticket
No.13259 City regarding the said application has been registered in the
central office of the Board. As it is the primary duty of the local body to
maintain a clean environment in the area, it  is requested to check and

take appropriate action under the Public Nuisance Act.

Next, the location is checked as in reference(3). In their factory,
rice husks and wood husks are used in the trap of making chips, and
when the said husks are placed in the trap more than necessary, the
fire sparks caused by this, even though the high pipe is installed as per
the regulations. It was observed that the exit fan was small and the air
was not properly handled inside the manufacturing unit. Therefore,
regarding the said matter, they are verbally informed to use paddy husk

2
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TUMKUR CITY CORPORATION TUMKUR
Date:06.01:2025

No:TCC/ASHA/CR-70/ 2023-24
Final Notice

by the chips

Subject: R i i aused
] egarding the air pollution € s Shed Colony

manufacturing unit at 4th Cross, Good
under Tumkur City Corporation.

Reference: 1. Environment Officer, Karnataka State PO"UtIO(I;
Control  Board, Tumkur letter no.KSPCB/R.

(Tumkur)/2023-24/866 Dated:06.11.2023.
2. Appeal date of Mr. Sunil Kumar 29-12-2023.
3. Report of this Office Health Inspector viz
4. Dated 1st Notice of this Office: 29.01.2024

kdk

Regarding the above matter. Mr. Sunilkumar filed a complaint with the

office of Environmental Officer, Karnataka State Pollution Control Board, Tumkur
that the smoke emanating from the Chips manufacturing factory at 4th Cross
Goods Shed Colony under the jurisdiction of manner Tumkur City Corporation of
Reference (1) and (2) is causing disturbance to the surrounding public, vide ticket
no.13259. City about the said application registered in the Central Office of the
Board As it is the priority duty of the local body to maintain a clean environment
in the area. They have requested to check and take appropriate action under the
Public Nuisance Act. ‘

Continued. Site inspection is done as per reference (3) followed by
reference (4). Notice dated:29.01.2024 issued by Tumkur City Corporation to you
to vacate the business premises. But you have not moved your business premises
till this time. Therefore, within 24 hours of receiving this final notice, you are
instructed to relocate your business, failing which action will be taken as per the

Corporation KMC Act.

Commissioner,
Tumkur City Corporation

Tumkur
To,
Smt, Jyothi W/o paramesh
Goods shed colony, 3 cross,
Shanthi nagar, Tumkur.
e — L
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TUMKUR CITY CORPORATION TUMKUR. »3( A

PROCEEDING OF THE COMMISSIONER TUMKUR CITY CORPORATION
TUMKUR,

Subject: Regarding the air pollution caused by the chips
manufacturing unit at 4th Cross, Goods Shed Colony under
Tumkur City Corporation. :
Reference: 1. Environment Officer, Karnataka State Pollution
Control Board, Tumkur letter no.KSPCB/R.O (Tumkur)
/2023-24/866 Dated:06.11.2023.
Appeal date of Mr. Sunil Kumar 29-12-2023.
Report of this Office Health Inspector viz
Dated 1st Notice of this Office: 29.01.2024
2nd Notice of this Office dated 06.01.2025
% 3k 3k %k %k
Proposal Letter No Tumkur letter no.KSPCB/R.O(Tumkur)/2023-24/866
Dated:06.11.2023 from the Environment Officer, Karnataka State Pollution
Control Board, Tumkur regarding the complaint application regarding the air
pollution caused by the chips manufacturing unit at 4th Cross, Goods Shed
Colony, Tumkur City Corporation, under the jurisdiction of the Corporation.
Maintaining a clean environment The first duty is to check and take
appropriate action under the Public Nuisance Act.
Moving forward, Sunil Kumar s/o Lt. Kumar Sandeep Nilaya, 4th Cross

Goods Shed Colony Tumkur has applied to this office on date: 29.01.2024
and requested to take action regarding the air pollution caused by the said
chips manufacturing unit in the public residential area. Accordingly, on 02
applications, a notice has been issued to the owner running the said unit
dated: 29.01.2024 & 06.01.2025 in No: TCC/Asha/CR-70/2024-25, that the
said unit is operating the chips manufacturing unit in an unauthorized
manner without closing the unit and without giving reasons to the office. A
report is received from the Junior Health inspector.

The said unit will be unauthorized without renewal of business license
for the year 2024-25 and as the public in the residential area have
repeatedly' received verbal complaints about the nuisance and air pollution
caused by the said unit, the following action was ordered to be taken.

VoW
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TUMKUR CITY CORPORATION TUMKUR

No:TCC/ASHA/CR-70/ 2023-24 Date:07.01.2025
order

On the basis of the factors described in the above proposal,
realizing that the public is being affected by the air pollution caused by
the said industry, in the interest of the public's health, the said unit has
been ordered to be sealed as per section 377 of the Karnataka Civil Act-
1976 in the interest of public health.

Commissioner,
Tumkur city Corporation,
Tumkur.
Copy: _
1. Corporation Health Officer and Health Officer, Tumkur City
Corporation for information and further action.
2. The Environmental Engineer of the ward concerned to take action to
close the said site without any deviation from the rule.
3. Junior Health Inspectors to Tumkur City Corporation for order
compliance,
4. Office copy
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P
To The Government ¢
Panchanama Mahajar

On the seventeenth day of the January month Two Thousand Twenty
Five year under the jurisdiction of Tumkur City‘}Corporation Ward no.18
goods shed colony, 4™ cross in that area. A complaint registered Air pollution
is caused by Sri Durga condiments named Chips manufacturing unit. The
Panchas was present at the spot. '

Tumkur City Corporation file No.TCC/ASHA/CR/70/2024-25,
Dated:06.01.2025 The final notice issued was by application and
environment Officer Karnataka State Pollution Control Board, Tumkur. File
No.KSPCB/R.O(Tumkur)/2023-24/866, Dated:06.11.2023 and According to
the order of Sunil Kumar appeal office the compliant of pollution in the place
The final notification has been issued for the chips Manufacturing Unit of
complaint for action under KMC Act. The complaint's chips mahufacturing
unit has been shut down. The said unit does not carry any essential items and
the said store has been locked and action has been taken and not to start any
kind of business Indicate that the business license has been cancelled. The
capacity of the public present said that tell, write, listen, listen, understand,

understand and sign this Panchanama as a witness.
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TUMKUR CITY CORPORATION TUMKUR o
No:TCC/ASHA/CR-70/2023-24 Date:18.01.2025
Report

Subject: Regarding the air pollution caused by the chips
manufacturing unit at 4th Cross, Goods Shed Colony
under Tumkur City Corporation.

Reference: 1. Environment Officer, Karnataka State Pollution

Control Board, Tumkur letter no.KSPCB/R.O (Tumkur)

/2023-24/866 Dated:06.11.2023.

Appeal date of Mr. Sunil Kumar 29-12-2023.

Report of this Office Health Inspector viz

Dated 1st Notice of this Office: 29.01.2024.

2nd Notice of this Office dated 06.01.2025

Date of Proceedings and Order of Commissioner,

Tumbkur City Corporation: 07-01-2025

ek

L ol ol

The chips manufacturing unit is running from 2022-23 at 4th Cross,
Goods Shed Colony of Tumkur City Corporation and has also obtained
business license for 2022-23, 2023-24. But on date:31-10-2023, Karnataka
State Pollution Control Board, Tumkur has informed this office that Mr. Sunil
Kumar has filed a complaint that the public is being disturbed by the smoke
and fire sparks emanating from the said factory and that the complaint has
been registered in the Board's head office as ticket number: 13259, and no
objection has been filed against the said shop. Consent letter will not be
given Maintaining a clean environment within the jurisdiction of the City
Corporation As it is the priority duty of the local body, they have requested
to check and take appropriate action under the Public Nuisance Act in letter
No:KSPCB/R.O(Tumkur)/2023-24/866 Dated:06.11.2023.

Moving on, Sunil Kumar C/o Late Kumar, Sandeep- Nilaya, 4th Cross
Goods Shed Colony Tumkur has requested this office on date:29-12-2023 to
take action against the said chips manufacturing unit regarding the air
pollution caused by the chips manufacturing unit in the residential area and
this is causing adverse effect on public health,

according to him, on date:29-01-2024, the health inspector of our
office went to the said place and inspected the place, Paddy husk and wood

2
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husk were being used for the chips manufacturing oven. Although a high
pipe was installed as per the rules, when the husk was placed in the trap
more than necessary, it was seen that the fire sparks emerged from this and
the manufacturing The exit fan used inside the unit is small and airy It would
not have been possible to leave. Therefore, the owner is verbally informed
to use rice husk according to the capacity of the stove and to maintain a
large exit fan. The owner has agreed, the rest of the public has been asked
about the smoke problem, and they have informed that there is no such
problem and since the oil used for making chips is being used again and
again without changing it after using it, the oil has a bad smell and is
spreading to the surrounding environment causing problems to the public.
The plastic used to pack the chips was found to be certified by the Pollution
Board did not come Therefore, a notice was issued to the owners directing
them to shift the chips manufacturing unit away from the residential area.

But the owner of the said chips manufacturing unit has not taken any
kind of action and without giving any reasons to this office, it has been
found that the business is being carried out illegally without closing the
chips manufacturing unit Therefore, owner of the manufacturing unit
Date:06-01-2025 with two final notices within 24 hours of reaching this final
notice was instructed to relocate the company and if it fails, action will be
taken as per KMC Act. Later it was found that the owner of the said unit was
doing business without closing the shop. |

Then, in the proposal of the Commissioner. Tumkur City Corporation,
Tumkur, the said unit is unauthorized, it is in a residential area, and the
public is getting frequent verbal complaints due to the air pollution caused
by the said unit, and the public is being disturbed by the air pollution, to seal
the said unit as per section 377 of the Karnataka Civil Acts. was ordered

According to the order of the Honorable Commissioner, the Ward-
related Corporation Health Officers, Health Officers, Ward-related
Environmental Engineers and Junior Health Inspectors from Tumkur City
Corporation will go to the place and make panchanama and the shop will be
closed. The business license (ID No: 16170) of the said shop is also cancelled
and the report that no business |s being transacted in the said unit is
brought to your attention,
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